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illogical  and répugnant to law. We have, therefore, no hesitation ifi
holding that the ordes passed by the disciplinary authority at Amexure-6 is
bad in law and therefore he quashed. Further, as Ruie S (3) provides that

on exoneration of an ED agent in a disciplinary proceeding  he is entitlied 1o

full wages, WE see 10 reason why the bencfit of this rulc will not b

enjoyed by the applicant in this case. We, therefore, order that the




